
 
 

 
 

 
 

 

       

 

   

       

 

     

    

 

    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C) No.161/2015 

BEFORE 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

13.07.2015 

Heard Mr. N Mozika, learned counsel for the petitioner and Mr. 

K Khan, learned counsel for the respondents. 

Issue Notice returnable within four weeks. 

No formal notice needs be issued as the respondents have 

entered appearance through their learned counsel. 

List this case on 10.08.2015. 

JUDGE 

Lam 



 
 

 
 

 
 

 

       

 

   

       

 

     

    

 

    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C) No.162/2015 

BEFORE 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

13.07.2015 

Heard Mr. N Mozika, learned counsel for the petitioner and Mr. 

K Khan, learned counsel for the respondents. 

Issue Notice returnable within four weeks. 

No formal notice needs be issued as the respondents have 

entered appearance through their learned counsel. 

List this case on 10.08.2015. 

JUDGE 

Lam 



 
 

 
 

 
 

 

     

     

        

   

        

 

            

  

    

   

    

 

    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C) No.163/2015 

BEFORE 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

13.07.2015 

Mr. MF Quershi, learned counsel for the petitioners submits at 

the Bar that this writ petition suffers from some formal defects which cannot 

be corrected by way of amendment. Accordingly, he prays for allowing to 

withdraw this writ petition with liberty to file a fresh one, if so advised. 

Mr. ND Chullai, learned Sr. GA appearing for the State 

respondents has no objection. 

Writ petition is allowed to be withdrawn with liberty to file a 

fresh one, if so advised. 

Writ petition is disposed of on withdrawal. 

JUDGE 

Lam 


